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THIRD REPORT 

I, the Chairman of the Committee on Private Members' Bills and Resolutions, 
having been authorised by the Committee to present the Repon on their behalf, 
present this Third Repon. 

2. The Committee met on 23 April, 1990 for-
I. Examination of the Constitution (Amendment) BiU, 1990 (Anwrtdmem 

of tutick 155) by Shri Prakash Kolto Brahmbhatt under rule: 294(I)(a) 
of the Rules of Procedure. 

II. Oassification and allocation of time for discussion of Bills (I-Uk 
Appendix) under clauses (b) and (c) of rule 294( 1) of the Rules of 
Procedure. 

Exturlintllion of Constitution (Anwrulmefll) Bill 
3. The Committee considered the Bill and arrived at the following findinp as 

• result of their examination of the BilI:-
Findings of th~ Commlnn 

The Constitution (Amendm~nt) Bill. 1990 
(Am~ndm~nt of articl~ 155) Ily 

Shri Prakash Koko Brahmllhatt. 

I The Bill seeks to amend ankle 155 of the Constitution with a view to provide 
that the President shall, while appointing the Governor of a Slale, rake into 
ronsideration the views. it anj. of the Chief Minisler of the Slate. 

After considering all aspect of the Bill. the Committee recommend that the 
member may be permined to move for leave to inlroduce the 8ill. 

ClassiflCati(}fI and allocation of lim~ 10 8ills 
4. The Committee then considered c1assifiC4tllon and allocation of time to two 

BiDs specified in Appendix. 
5. After considering all aspects of the Bills. the Commirtee recommend thaI 

the Constitution (Amendment) Bill. 1990 (/nsrrtion of nt'w arlicit's 75A and 
164M by Shri Shantilal Patel be placed in category . A' and another Bill. 
namely. the Constitutiun (Amendment) Bill, 1990 (/fIJ('rtion of nt'M' arllcl, 3/) 
by Shri Sudhir Giri be placed m category 'R·. The Committee recommend 
allocation of time for each at the BilIr. as shown in Coiumn 5 of the Appendix. 

R«omnwndalioll.f 
6. The Committee recommend mat-

(i) Sbri Prakash Koko Brahmbhau be permitted to move 1'or leave to 
introduce his Constitution (Amendment) Bill; and 

(ii) die ca.uification and aJJocation of time to Bill,. by the Committee. u 
IIIowa in the Appendix. tJC qreed to by the HoUle. 

NEWDELHJ; 

April 23, 1990 
v ...... 3, 1912 (Saka) 

SHJVRAJ V. PAnL. 
Clulimum. 

COI'IUPUIIN on PriVIlk M~mlwn' 
Bills QIU/ RuoIulwns. 



APPENDIX 

SI. Name of the Bill and Bill No. Calgegory re- Tune recom-
No. member-in-charge commended- mended 

2 3 4 5 

1. The Constitution (Amend- 33 of 1990 B lll.z hours 
ment) Bill. 1990 (/nsert;on 
of m'M' article 3 J) by Shri 
Sudhir Giri. 

2. The Constitution (A mend- 34 of 1990 A 2 hours 
ment) Bill. 1990 (Insenion 
of MM' articles 75..4 and 
164..4) by Shri Shantilal 
Patel. 

2 

~"4IUI ...... 1 •. 


	001
	003
	004
	005
	006
	007
	008
	009
	011
	012
	013
	014
	015
	016
	017
	019
	020
	021
	022
	023
	024
	025
	026
	027
	029
	030
	031
	032
	033
	034
	035
	036
	037
	038
	039
	041
	042
	043
	044
	045
	046
	047
	048
	049
	050
	051
	052
	053
	054
	055
	056
	057
	058
	059
	060
	061
	062
	063
	064
	065
	066
	067
	068
	069
	070
	071
	072
	073
	074
	075
	077
	078
	079
	080
	081
	083
	084
	085
	086
	087
	088



